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been brought under control and if it
hag not been done, what steps have
been taken to bring the situation
under control? We are feeling con-
cerned and agitated over it,

MR SPEAKER: I am quite sure
that the Government is quite con-
cerned . . .

(Interruptions)

MR. SPEAKER: 1 have no doubt
that the Minister will make a state-
ment today if possible. But he has
to collect the facts. He cannot
come . . .

SHRT C. M. STEPHEN: There I
wanl to make a submission and tell
the House one thing, It is not as if
ihe Government was iaken by sur.
prise. I want to tell the House what
happened, I spoke to the Prime
Minister last evening. Then I spoke
to the Home Minister then I spoke
to the Home Secretary. They had
the whole time before them., Now it
is one o'clock today.

MR, SPEAKER:
tioned it already.

13.07 hrs,

You have men-

SHRI C, M. STEPHEN: They
should not take the House that way.
They should not behave as if they
have no ears and eyes. This House
is entitled to know what has really
happened there. The House must be
told sbout it, Tomorrow is Friday.
It must be told to this House, what
has happened today. They must not
sit on it like that. I would ask
you to give a definite direction to the
Government to make a statement,

SHRI K. LAKKAPPA: There are
conventions . . . (Interruptions)
MR. SPEAKER: There are con-

ventions, but there cannot be con-
vulsions, -

SHRI K, LAKKAPPA: Kindly ask

the Government . . . (Interruptions) .

——
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RE: REPORTED DISCLOSURE"
MADE BY FORMER U. 8. AMBAS-
SADOR ABOUT SHRIMATI INDIRA
GANDHI HAVING RECEIVED US,
MONEY.
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MR, SPEAKER:
small matter.

That is not =&

SHRI C. M. STEPHEN: It has been
raised yesterday.

SHRI KANWAR LAL GUPTA; It
amounts to treason, a crime, (Inter.
ruptions) The Government should
accept a full-fledged discussion. Mrs,
Indira Gandhi has denied it. But it
is her habit. (Interruptions)

SHRI C. M. STEPHEN: I am on a
point of order, He is making certain
statements which are definitely defa-
matory and incriminatory., If he has
given notice, of course, he is entitled
to do that.

MR. SPEAKER:; He has given no-
tice today.

SHRI KANWAR LAL GUPTA:
Shrimati Indira Gandhi has denied it.
There is no point in her denial, She
hag been denying so many things.
This is a very serious matter.

MR. SPEAKER: There is a flood
of notices under rule 184, under rule
103 and Calling Attention notices
also, 1 will list the matter before the
Business Advisory Committee this
evening. I think, this matter cannot
be dealt with under rule 197. It
should be either under rule 193 or-
rule 184, _ _
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MR SPEAKER: I have accepted
‘that it is a matter of great import.
ance. This morning, 1 contacted the
Prime Minister. I thought there was
no point in discussing the matter
without getting the book. 1 have
requested the Prime Minister to get
the book so that there could be a
truthful discussion, not a wild dis-
.cussion, so that we may get all the
material. Let all the sides have an
opportunity of getting, collecting, all
the material. I do not merely want
the members to shout against one
another . (Interruptions) I do
not know who is a CIA agent and
who is not, The matter iz of very
.great importance. If it is true, it is
ome thing. If it is false it is a slur on
our country. If it is true, it is a sale
‘of our country's prestige. Therefore,
"I am going to take a’ very serious
‘note -of it. 1 will give the House full
opportunity to discuss it. I have re-
quested the Prime Minister to get
the book and he has promised to get
it,

——
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MR, SPEAKER: We are going to
e a discussion on that.
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MR. SPEAKER: You seem to think
that the House can be taken like
that. You give notice,

SHRI SHYAMNANDAN MISHRA:
This is a very serious matier.

MR, SPEAKER: Let him give in
writing. . )

(Interruptions)

—_———

13.12 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE: SUPPLY OF COAL TO
THERMAL POWER STATIONS

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): I beg
to lay on the Table a statement
(Hindi and English versions) regar-
ding supply of coal to Thermal Power
Stations, [Placed in Library. See
No, LT-4267-79.]

NoriricATIoN UNDER PABSPORTS ACT,
1867.

THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): On behalf of Shri Atal
Bihari Vajpayee, I beg to lay on the
Table a copy of the Passport (Second
Amendment) Rules, 1979 (Hindi and
English versions) published in Noti-
fication No. G.SR, 82(E) in Gazette
of India dated the 28th February,
1979, under sub-section (3) of section
24 of the Passports Act, 1087. [Placed
in Library. See No, LT-42688/79.]
RerorT or THE CoURT oF INQUIRY ON
ACCIDENT AT CENTRAL SAunpa COLLIERY

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table a copy of the Re.



